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 ruary,  1975,  together  with  an  ex-
 planatory  memorandum

 {Placed  mm  Library.  See  No,  LT-
 8876/75]

 (5)  A  copy  each  of  the  following
 Notifications  (Hind:  ang  English  ver-
 sions)  issued  under  the  Central  Ex-
 cise  Rules,  1944;

 (७)  GSR  698(E)  published  in
 Gazette  of  India  dated  the  26th
 December,  974  together  with  an
 explanatory  memorandum

 q)  5558  2(E)  pubhshed  in  Ga-
 zette  of  India  dateq  the  2nd  Jan-
 uary,  1975,  together  with  an  expla.
 natory  memorandum

 [Placed  in  Library  See  No  LT.
 8877/75)

 (6)  A  copy  of  the  Delhi  Sales  Tax
 (Ninth  Amendment)  Rules  974
 (Hind)  ang  English  versions)  publish.
 ed  in  Notification  No  फ्र  4(25)/70-Fin
 (G)  in  Delm  Gazette  dated  the  i2th
 December,  1974,  under  sub-section
 (4)  of  section  26  of  the  Bengal  Fin.
 ance  Sales  Tax)  Act  94]  as  mn  force
 m  the  Union  teritory  of  Delhi

 [Plated  in  Library  See  No  LT-8878/
 7)

 (7)  A  copy  of  the  Gujarat  Sales
 Tax  (Fourth  Amendment)  Rules,
 1974,  (Hindi  and  Enghsh  versions)
 published  in  Notification  No  (GHN
 306)  GSR  074/(/4)-TH  in  Guiarat
 Government  Gazette  dated  the  3th
 December  1974,  under  sub-section
 (5)  of  section  86  of  the  Gujarat  Sales
 Tax  Act  969  read  with  clause  (e)Qiy
 of  the  Proclamation  dated  the  9th
 February,  974  isued  by  the  Presi-
 dent  in  relation  to  the  State  of  Guja-
 rat

 (8)  A  copy  of  Notificaton  No
 (GHN  302)  GST  074/(S  49)-(35)
 TH  (Hindi  ang  English  versions)  pub-
 lished  m  Gujarat  Government  Ga-
 zette  dated  the  2nq  December,  1974,
 making  certain  amendment  to  Noti-
 fication  No  (GHN  627)  GST  4070/(S
 4y).TH  dated  the  29th  April,  1970,
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 under  sub-section  (3)  of  section  49
 of  the  Gujarat  Sales  Tax  Act,  969
 reag  with  clause  (c)(iu)  of  the  Pro-
 calamation  dated  the  9th  February,
 ‘1974,  issued  by  the  President  in  rela-
 tion  to  the  State  of  Gujarat

 {Placed  im  Library  See  No  LT.
 8879/75)

 STATEMEN,  re  COLLISION  OF  DARJEELING
 MaIL  WITH  HABRA  LOCAL  TRAIN  AT  UL-

 TADANGA  ROAD  SIaTIOWV  ON  2921-75.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  I  beg  to
 lay  on  the  Table  a  statement  regarding
 collision  between  43  UP  Darjeeling
 Mail  and  Habra  Local  EMU  train  at
 Ultadanga  station  of  the  Eastern  Rail-
 way  on  the  29th  January,  395
 {Placed  in  Library  See  No  LT-8880/
 7

 PRESIDENT's  ORDER  DATFp  23RD  DECcEM.
 BER  974  UNDER  ART  359  of  CONSTITU-

 TION

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSIN)  I  beg  to  lay  on
 the  Table  a  copy  of  the  Presidents
 Order  dated  the  23rq  December,  974
 (Hind:  and  English  versions)  issued  un-
 der  clause  (l)  of  article  359  of  the  Cons-
 titution,  published  in  Notification  No
 GSR  694(E)  in  Gavette  of  India  dated
 the  2urd  December,  974  under  clause
 (3)  of  the  said  article  [Placed  in  Lib.
 rary  See  No  LT-8870/75]

 REPORT  COMMITTFE  ON  Status  or  Wo-
 MEN  IN  INDIA

 *
 THE  DEPUTY  MINISIER  IN  THE

 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WEI  FARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM)  I  beg  to  lay  on
 the  Table—

 ()  A  copy  of  the  Repoit  of  the
 Committee  on  the  Status  of  Women
 in  India—Volumes  I  to  IV
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 (2)  A  copy  of  the  Summary  of  re-
 commendations  made  m  the  Report
 of  the  Committee  on  the  Status  of
 Women  in  India  (Hind  version)

 (3)  A  statement  (Hind:  and  Eng-
 ish  versions)  explaining  the  reasons
 for  not  laying  simultaneously  the
 Hmdi  version  of  the  Report  men-
 tioned  at  (l)  above

 [Placed  in  Library  See  No  LT.
 B81  775).

 2.30  hrs.

 ASSENT  TO  BILLS

 SECRETARY-GENERAL  Sir,  ]  lay
 on  the  Table  following  nine  Bills  pass-
 ed  by  the  Houses  of  Parhameni  during
 the  lasi  ses  on  and  assented  to  since
 a  report  ws  last  made  to  the  House
 on  the  i  th  December,  l974

 {  The  East  Punjab  Uivan  Rent
 Restrtion  Act  \Ex  ision  to
 Chandigarh)  Bali,  ‘19k

 2  The  DeJh:  Municipal  Corporation
 (Amendment)  Bill,  2974

 3  The  Repealing  and  Amending
 Bill,  974

 4  The  Punjat)  Municipal  («  hand.
 garh  Amendment)  Bull  974

 5  The  Working  Journalists  (Con-
 ditiong  of  Service)  and  Miscel.
 laneous  Provisions  (Amend-~
 ment)  Bill,  974

 6  The  Appropriation  (No  4)  Bill,
 3974

 7  The  Gujarat  Appropriation  (No
 3)  Bull,  974

 8  The  Gujarat  Appropriation  (No
 4)  Bill,  974

 9  The  Pondicherry  Appropriation
 (No  2)  Bull,  974

 2  Sir,  I  also  lay  on  the  Table  copies,
 duly  authenticated  by  the  Secretary-
 General  of  Rayya  Sabha,  of  the  follow-
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 Anniversary  of  Constn,

 and  Parliament
 ing  seven  Billg  passed  by  the  Houses
 of  Parliament  during  the  last  session
 and  assesnted  to  since  a  report  wag  last
 made  to  the  House  on  the  l3th  Decem-
 ber,  974-—

 ]  The  Indian  Works  of  Defence
 (Amendment)  Bill,  ‘1974,

 2  The  Reserve  Bank  of  India  (Am-
 endment)  Bull,  974

 3  The  Conservation  of  Foreign
 Exchange  and  Prevention  of
 Smugghng  Activities  Bill,
 1974.

 The  Navy  (Amendment)  Bull,
 974

 The  Sick  Textile  Undertakings
 (Nationalisation)  Bill,  974

 a

 wn

 b  The  Representution  of  the  Peo-
 ple  .Amendment)  Bull,  974

 @  The  Salunies  and  Allowances  of
 Members  of  Parliament  (Am-
 endment)  Bill  974

 72  328  hrs

 ANNONCEMENT  RE  CELEBRATIONS
 TO  MARK  THE  TWENT\-FIFTH
 ANNIVERSARY  OF  THE  CONSTI-
 TUTION  AND  PARLIAMENT

 MR  SPEAKER  have  to  inform
 ihe  House  that  the  General  Purposes
 Cominittee  of  Lok  Sabha  had  decided
 that  suitable  celebrations  might  be
 organised  to  mark  the  Twenty-fifth  An-
 niversary  of  our  Constitution  and  Par-
 hament  The  Republic  which  came  into
 being  on  the  26th  January,  950  has
 completed  25  years  on  the,  25th  Jan-
 uary  ‘1975,  and  Lok  Sabha  and  Majya
 Sabha  electeg  under  the  Constitution
 would  complete  25  years  in  1977,  the
 Lok  Sabha  having  met  m  May,  1952.
 The  Committee,  therefore,  suggested
 that  the  celebrations  might  be  spread
 over  2  years  from  975  to  977

 As  Members  are  aware,  a  function
 was  held  in  the  Central  Hall,  Parla.
 ment  House  on  the  26th  January,  975


